FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
JCR FASHION RETAIL PRIVATE LIMITED
OPERATING IN RETAIL BUSINESS OF GARMENTS ACROSS GUJARAT AT 23/GROUND
FLOOR, KALASAGAR MALL, GHATLODIA, AHMEDABAD, GUJARAT, INDIA, 380061

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with PAN & | JCR FASHION RETAIL PRIVATE LIMITED (IN CIRP)
CIN/ LLP No. CIN: U52609GJ2017PTC095734
PAN: AADC]J8789P
2. | Address of the registered office [ 23 /Ground Floor, KalaSagar Mall, Ghatlodia, Ahmedabad,|
| Gujarat, India, 380061
3. | URL of website | NIL

7 t : .
4. | Details of place where majority of fixed assets areTChangodhar Warehouse, Hira Jasu Complex, Lane Off Parikh

located Packaging, Nr.Pilupura Village, Chacharwadi Road, Moraiya,
Changodar, Ahmedabad-382213

5. |Installed capacity of main products/ services Not available

6. |Quantity and value of main products/ services sold| Rs. 79.93 Crores (as at 31+ March, 2025)
in last financial year

[ 7. [Number of employees/ workmen l 223 Employees (AS on ICD)

8. |Further details including last available financial| All the details are available at the office of the Resolution

lstatements (with schedules) of two years, lists of| Professional and can be sought by sending mail at
creditors are available at: cirp.jerfashion@gmail.com after executing a confidential

undertaking.

9. nEligibility for resolution applicants under section | Can be obtained by emailing at: cirp.jcrfashion@gmail.com
25(2)(h) of the Code is available at URL:

10. [Last date for receipt of expression of interest | 08.08.2026

q

11. | Date of issue of provisional list of prospective. 18.08.2026
resolution applicants

12. | Last date for submission of objections to provisional | 23.08.2026
list
13. | Date of issue of final list of prospectiveI resolution | 02.09.2026
applicants
14. |Date of issue of information memorandum,| 07.09.2026

evaluation matrix and request for resolution plans
to prospective resolution applicants

—-

I 15. | Last date for submission of resolution plans [ 07.10.2026

F | |

16. | Process email id to submit Expression of Interest cirp.jcrfashion@gmail.com

17. | Details of the corporate debtor’s registration status ' Registered under MSME
as MSME.

(Note:LThe last date for submission of Resolution Plans and the subsequent timelines are subject to the approval of the
Hon'ble NCLT for extension of the CIRP period. In the event the extension is not granted or is granted with modifications, the

timelines shall stand revised accordingly.)

Date: - 24*July, 2026 ﬁ A-09n v ¢

Place: - Ahmedabad
IP Rathin Majmudar

Resolution Professional
IP Registration No.:IBBI/IPA-001/IP-P-02576/2021-2022/13928

Address: 604, Scarlet Gateaway, Opp. Rivera Antilia, Corporate
Road, Near Prahalad nagar Garden, Ahmedabad, Gujarat - 380015

JCR Fashion Retail Private Limited
(Company undergoing Corporate Insolvency Resolution Process)

Email: cirp.jcrfashion@gmail.com
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INVITATION FOR EXPRESSION OF INTEREST FOR

JCR FASHION RETAIL PRIVATE LIMITED
Operating in Retail Business of Garments Across Gujarat at 23/Ground
Floor, Kalasagar Mall, Ghatlodia, Ahmedabad, Gujarat, India, 380061

(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1 [ Name of the corporate debtor along with | JCR FASHION RETAIL PRIVATE LIMITED
PAN & CIN/ LLP No. (IN CIRP)
CIN: U52609GJ2017PTC095734
PAN: AADCJ8789P
2 | Address of the registered office 23/Ground Floor, KalaSagar Mall, Ghatlodia,

Ahmedabad, Gujarat, India,380061
NIL

Changodhar Warehouse, Hira Jasu
Complex, Lane Off Parikh Packaging,
Nr.Pilupura Village, Chacharwadi Road,
Moraiya, Changodar, Ahmedabad-382213
Not available

Rs. 79.93 Crores (as at 31st March, 2025)
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Number of employees/ workmen

Further details including last available

financial statements (with schedules) of two
years, lists of creditors are available at:
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223 Employees (AS on ICD)

All the details are available at the office of
the Resolution Professional and can be
sought by sending mail at
cirp.jcrfashion@gmail.com after executing a
confidential undertaking.

Can be obtained by emailing at:
cirp.jerfashion@gmail.com

[

©

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available
at URL:

10.| Last date for receipt of expression of interest | 08.08.2026

11.| Date of issue of provisional list of 18.08.2026
prospective resolution applicants

12.| Last date for submission of objections to | 23.08.2026
provisional list

13.| Date of issue of final list of prospective 02.09.2026
resolution applicants

14.| Date of issue of information memorandum, | 07.09.2026

evaluation matrix and request for resolution
plans to prospective resolution applicants
15.| Last date for submission of resolution plans
16.| Process email id to submit Expression of
Interest

| Details of the corporate debtor's
registration status as MSME

(Note: The last date for submission of Resolution Plans and the subsequent timelines are subject
to the approval of the Hon'ble NCLT for extension of the CIRP period. In the event the extension is
notgranted oris granted with modifications, the timelines shall stand revised accordingly.)

IP Rathin Majmudar

Resolution Professional

IP Registration No.: IBBI/IPA-001/IP-P-02576/2021-2022/13928
Address: 604, Scarlet Gateaway, Opp. Rivera Antilia, Corporate Road,
Near Prahalad Nagar Garden, Ahmedabad, Gujarat — 380015

JCR Fashion Retail Private Limited

(Company undergoing Corporate Insolvency Resolution Process)
Email: cirp.jcrfashion@gmail.com

07.10.2026
cirp.jcrfashion@gmail.com
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Registered under MSME

Date: - 24th July, 2026
Place: - Ahmedabad

HERO HOUSING FINANGE LIMITED

Regd. Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057 Phone:

011 49267000, Toll Free Number: 1800 212 8800, Email: customer.care@herohfl.com
Website: www.herohousingfinance.com | CIN: U65192DL2016PLC30148 Contact
Address:A-6, Third Floor, Sector-4, Noida - 201301.

DEMAND NOTICE
Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Hero Housing Finance Limited (HHFL) under
the Act and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Rules already
issued detailed Demand Notices dated below under Section 13(2) of the Act, calling upon the
Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal
Heir(s)/Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective
Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given below.
Copies of the said Notices are served by Registered Post A.D. and are available with the undersigned,
and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the

respective copy from the undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal
Heir(s)/Legal Representative(s) to pay to HHFL, within 60 days from the date of the respective Notice/s,
the amounts indicated herein below against their respective names, together with further interest as
detailed below from the respective dates mentioned below in column (d) till the date of payment and / or
realisation, read with the loan agreement and other documents/writings, if any, executed by the said
Obligor(s). As security for due repayment of the loan, the following Secured Asset(s) have been
mortgaged to HHFL by the said Obligor(s) respectively.

ARVIND FORRESTE
(DEVELOPED BY ARVIND LIMITED)
Survey Number 189 Village Karoli,
147,110,111,112,135,136,137, 138, 143, 144, 149, 150
Village: Jethlaj, 44 Village Khatraj, Tehsil: Kalol, Dist: Gandhinagar

ENVIRONMENT CLEARANCE

IDBI Bank Ltd - Kumbharia Branch

CIN: L65190MH2004GO0I1148838

Surat Pin :395010, Gujarat
Appendix-1V[Rule-8(1)] - POSSESSION NOTICE - (For Immovable Property)

It is here by informed that State Level Environment Impact Assessment
Authority, (SEIAA), Gandhinagar has accorded Environmental Clearance
for our Building Construction Project - Arvind Forreste developed by
ARVIND LIMITED vide file No. SEIAA/ GUJ/ EC/ 8(b)/ 3056/ 2015, Dated
19/08/2015 and further accorded EC expansion for reduction in built- up
area located at Survey Number 189 Village Karoli, 147, 110, 111, 112, 135,
136, 137, 138, 143, 144, 149, 150 Village: Jethlaj, 44 Village Khatraj,
Tehsil: Kalol, Dist: Gandhinagar Vide File No. SEAC/GJ/ INFRA2/547826/
149008/2025, Dated 23/01/2026. Copy of the clearance letter is available
with SEIAA/ SEAC/GPCB and also been seen on their website
https://parivesh.nic.in.

Whereas, The undersigned being the Authorised Officer of IDBI BANK Ltd., under

Security Interest Act, 2002(54 of 2002) and in exercise of powers conferred under
section 13(12) of SARFAESI Act 2002 read with rule 3 of Security Interest
Enforcementissued a Demand Notice dated 01.12.2024 calling upon the Borrower
/Guarantor/Mortgagor, Mr. Chintanbhai A Radadiya, Mr. Anilbhai P. Radadiya to
repay the amount mentioned in the notice being Rs. 20,83,424.64/- (Rupees
Twenty Lac Eighty Three Thousand Four Hundred Twenty Four and Paisa
Sixty Four Only) as on 09.12.2024 Further costs and expenses until payment in
full, within 60 days from the date of receipt of the said notice.

The borrowers/Mortgagors having failed to repay the amount, notice is hereby given

to the borrowers/Mortgagors and the public in general that the undersigned has

-1t Public Notice for Flat No.13 in ("Raghav Apartment”)

of Village: Adaian Regarding Title Clearance Report :-

All that piece and parcels of the land bearing "Flat No.13", admeasuring 78.37 sq.mtrs.,
together with undivided share admeasuring 12.68 sq.mtrs. in underneath land in "Building
No.A/4" of "Raghav Apartment" Situated on the land bearing Revenue Survey No.614/1,
614/2,and 614/3, T.P. Scheme No.10, Final Plot No.67, 68 and 69 Village: Adajan, Sub Dist.:
Adajan, District: Surat stands in the name of Vimala Sanjeev Mangoli and decided to sell the
said property to Veena Bharat Prajapati they informed that they informed that the following
original documents related to the said property have been lost, misplaced, or are otherwise
untraceable :
=i Lost Document List ::-

1.0riginal Registration Receipt of Sale Deed Sr.No.11944 on Dt.16.08.2011.

2. Original Registration Receipt of Sale Deed Sr.No.6543 on Dt.12.05.1997.
All persons, institutions, banks, or any other entities having any claim, right, title, or interest in
respect of the said property or the lost documents are hereby requested to submit their claims
in writing to the undersigned at my office within 10 days from the date of publication of this
notice. Failure to submit such claims within the stipulated period will result in the assumption
that any such claims have been waived or abandoned. In such an event, and my client Bank
shall proceed to create a mortgage on the said property, and any claims made thereafter will
notbe entertained. Date : 24.07.2026

Office: 1069-1070, Central Bazar, sandeep B. Vora

opp. Varachha Police Station, Mini Bazar,
Varachha, Surat. Mo. 9879988572. (Advocate and Notary)

powers conferred under Section 13(4) of the said Act read with Rule 8 of the said
rules on this 21st day of July of the year 2026.

The Borrowers /Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the IDBI BANK Ltd. for an amount of Rs. 20,83,424.64/-
(Rupees Twenty Lac Eighty Three Thousand Four Hundred Twenty Four and
Paisa Sixty Four Only) as on 09.12.2024 payable together with further interest
from 10.09.2023) & expenses thereon until paymentin full.

the Act, in respect of time available, to redeem the secured assets".
Description of the Inmovable Property

All piece and parcel ofimmovable property I.E. Plot No. 166 (As Per KJP Record
Block No. 193/166) Total admeasuring 91.45 Square Meters(Plot area
admeasuring 60.11 Square Meters + undivided Proportionate Share in COP &
Road Land area admeasuring 31.34) Along with Construction made thereon in
Shubham Residency which is Constructed on the land bearing New Block
No.193(Old Block No.146/A) in the Revenue Survey No.139,140,141,& 142 of
Mouje-Jokha, Taluka-Kamrej, District-Surat in the Name of Mr. Chintanbhai A
Radadiya and Bounded as: On the East by: Adj Plot No.165, On the West by: Adj.

Plot No. 167, On the North by: Adj. Society Road, On the South by: Adj. Plot
No.151

Date: 21.07.2026 - Place: Surat

Sd/ Authorised Officer, IDBI Bank Ltd.

Can Fin Homes Ltd.

(Sponsor: CANARA BANK)

CIN : L85110KA1987PLC008699

235, 2nd Floor, Kanha Capital, Opp. Express Tower Hotel,
Baroda Highschool Lane, R.C. Dutt Road, Alkapuri,
Vadodara -390007. Ph. : 0265 2989134, Mob. 76250 79134

POSSESSION NOTICE [Rule 8 (1)] [For Immovable Property]

The undersigned being the Authorised Officer of Can Fin Homes Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 and in exercise of the powers under the said Act and Security
Interest (Enforcement) Rules, 2002, issued a Demand Notice Dated 29/02/2024
calling upon the borrowers Late Mr Mohan Prajapati (Borrower), Mrs. Hansaben
Prajapati(Co-Barrower) Mr Sachin Prajapati (CO-Borrower) And all other legal
heirs to repay the amount mentioned in the notice being Rs. 2,45,108/- (Ruppees
Two lakhs Fourty Five Thousand Only) with further interest at contractual rates, till
date of realization within 60 days from the date of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the
property described herein below in exercise of powers conferred under Section
13(4) of the said Act read with Rule 8 of the Security Interest Enforcement) Rules,
2002 onthisthe 23 day of July 2026.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
CFHL foranamountofRs. 2,45,108/- and interest thereon .

Can Fin Homes Ltd
(Sponsor : CANARA BANK)
Visit us at www.canfinhomes.com
Email : baroda@canfinhomes.com

Description of immovable property
House No C-17 ,R.S. No 476 ,477/P, Block No 358/P ,Swaminarayan Nagar
Opp Banco Company, Bhaili Road, Vadodara 391410 Land Area 461 sq ft
approx. and construction area 277 sq ft. North by: Society Road, East by :
PlotNo C-16, West by : PlotNo C-18, South by: Plotno D5.

Date: 23.07.2026 Sd/- Authorised Officer

Place: Vadodara

IDBI BANK LIMITED - BARDOLI BRANCH

CIN: L65190MH2004GO0I1148838

RS No 55/2, Bardoli Pin :394602, Gujarat

Appendix-V[Rule-8(1)] - POSSESSION NOTICE - (For Immovable Property)

Whereas, The undersigned being the Authorised Officer of IDBI BANK Ltd., under
the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under
section 13 (12) of SARFAESI Act 2002 read with rule 3 of Security Interest
Enforcement issued a Demand Notice dated 27.10.2023 calling upon the
Borrower /Guarantor/Mortgagor, Mr. Kaluram Chandraramji Gameti and Mrs.
Kasanibai Kaluram Gameti to repay the amount mentioned in the notice being Rs.
8,93,313.30 (Rupees Eight Lac Ninety-Three Thousand Three Hundred
Thirteen and Paisa Thirty Only) as on 09.10.2023 ( payable together with further
interest from 10.10.2023), further costs and expenses until payment in full, within
60 days from the date of receipt of the said notice.

The borrowers/Mortgagors having failed to repay the amount, notice is hereby
given to the borrowers/Mortgagors and the public in general that the undersigned
has taken Physical Possessions of the property described herein below in
exercise of powers conferred under Section 13(4) of the said Act read with Rule 8 of
the said rules on this 21st day of July of the year 2026.

The Borrowers /Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the IDBI BANK Ltd. for an amount of Rs. 8,93,313.30
(Rupees Eight Lac Ninety-Three Thousand Three Hundred Thirteen and Paisa
Thirty Only) as on 09.10.2023 (payable together with further interest from
10.10.2023) & expenses thereon until paymentin full.

"The borrower's attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets".

Description of the Inmovable Property

All the pieces and parcels of immovable property knows Plot No. 464
admeasuring 4015 sq. mtrs. of the Society Know as "Green Park Vibhag-2", anng
with undivided proportional share admeasuriné; 21.63 sq. mtrs in the lan
underneath the said society constituting the land of old Block No. 23, After Re-
survey Promulgation New Block No. 25 of Revenue Survey No. 499 and old Block
No. 24, After Re-surve: Promul%ation New Block No. 26°of Revenue No. 500/1
and 500/2 and old Block No. 28, After Re-survey Promulgation New Block No. 30

Can Fin Homes Ltd

Loan Name of Obligor(s)/ Legal |Total Outstanding|  Date of
Account Heir(s)/Legal Dues (Rs.) as on | Demand Notice
No. Representative(s) below date* | Date of NPA
HHFRAJHOU21000016940, | Divyaben Mahipatbhai Raval,| Rs.9,69,901/- due | 15-07-2026
HHFRAJIPL21000016947 | Divyaben Mahipatbhai Raval as on 14-07-2026 | 05-07-2026

Description of The Secured Assets/immovable Properties/ Mortgaged Properties: All that peace

and parcel of property of the NAland area 48-25 Sq Mtrs of Block No. 15 of Plot No. 4 identified by Part No

15, of Revenue Survey No. 282/p2/p2 in situated at Moje Pipli, Sub-Dist. & Regi. Dist. Dist. Morbi in the

State of Gujarat and bounded as: With Common Amenities Written in Title Document. Property Bounded

By: North: Plot No. 4 paiki 5 paiki Sub Plot No.14, South: Plot No. 4 paiki Sub Plot No.16, East: Plot No. 1
Rs.14,51,990/-due

paiki Sub PlotNo.5, West: Road.
HHFRAJHOU25000063016, |Modhiya Sahil Kasambhai, 16-07-2026
HHFRAJIPL25000063025 | Ruhina SahilbhaiModhiya | as on 14-07-2026 08-07-2026
Description of The Secured Assets/immovable Properties/ Mortgaged Properties: All the peace and
parcel of a residential tenement construction on N.A. land area admeasuring 40.26 Sq. Mt. of Part No. 6 of
Plot No. 13 paiki situated at Rajkot of Revenue Survey No. 263 paiki of CS No. 2597/1 of sheet no. 611 of
ward no. 11/2 of FP No. 63 paiki of TPS No. 6 in Sub-Dist. & Regi. Dist. Rajkot and bonded as; in the State
of Gujrat. With Common Amenities Written in Title Document. Property Bounded By: North : Private Chawl
and property of Part No.5, South : Property of Plot No. 15, East : Property of Plot No. 14, West : Property of
partNo.7 of plot No.13 paiki.

HHFJNGHOU25000071693,
HHFJINGIPL25000071700

15-07-2026
08-07-2026

Davada Ashvinkumar Ramnikbhai,
Davada Samir Ashvin, Muktaben
Ramnikbhai Davda

Description of The Secured Assets/immovable Properties/ Mortgaged Properties: All that Piece and
Parcel of Residential Plot No. 20 paiki land admeasured 84-54 Sq. Mt. of Total construction 115.50 Sq.
Mtrs. Revenue Survey No. 545/1 paiki situated Mira Nagar Near Jmnavad Road of Village Dhoraji of

Rs.27,21,825/-due
as on 14-07-2026

HERO HOUSING FINANGCE LIMITED

Regd. Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057

Phone: 011 49267000, Toll Free Number: 1800 212 8800, Email: customer.care@herohfl.com
Website: www.herohousingfinance.com | CIN: U65192DL2016PLC30148
Contact Address: A-6, Third Floor, Sector-4, Noida - 201301.

DEMAND NOTICE

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the Security Interest

(Enforcement) Rules, 2002 (“Rules”).
Whereas the undersigned being the Authorised Officer of Hero Housing Finance Limited (HHFL) under
the Act and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the Rules already
issued detailed Demand Notices dated below under Section 13(2) of the Act, calling upon the
Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/Legal
Heir(s)/Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective
Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details given below.
Copies of the said Notices are served by Registered Post A.D. and are available with the undersigned,
and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire, collect the
respective copy from the undersigned on any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal
Heir(s)/Legal Representative(s) to pay to HHFL, within 60 days from the date of the respective Notice/s,
the amounts indicated herein below against their respective names, together with further interest as
detailed below from the respective dates mentioned below in column (d) till the date of payment and / or
realisation, read with the loan agreement and other documents/writings, if any, executed by the said
Obligor(s). As security for due repayment of the loan, the following Secured Asset(s) have been
mortgaged to HHFL by the said Obligor(s) respectively.

Description of The Secured Assets/immovable Properties/ Mortgaged Properties: All That Pieces
And Parcels of Inmovable Residential Property No.1711 of Land Area Adm. 2150 Ft Situated on Gamtal
Land of Village Jodiya Taluka Jodiya & District Jamnagar In The State of Gujarat Having Boundaries As
Under; Property Bounded By: North : Open Plot, South : House of Hirabhai, East : This Side Road, West :
Open Plot.
*With further interest, additional Interest at the rate as more particularly stated in respective Demand
Notice date mentioned above, incidental expenses, costs, charges etc incurred till the date of payment
and/or realization. If the said Obligor(s) shall fail to make payment to HHFL as aforesaid, then HHFL shall}
proceed against the above Secured Asset(s)/Immovable Property(ies) under Section 13(4) of the said Act
and the applicable Rules entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s) as
tothe costs and consequences.
The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the
aforesaid Secured Asset(s)/Immovable Property, whether by way of sale, lease or otherwise without the
prior written consent of HHFL. Any person who contravenes or abets contravention of the provisions of the
Actor Rules made thereunder shall be liable forimprisonment and/or penalty as provided under the Act.
Date: 24.07.2026 Sd/- Authorised Officer,
Place: Rajkot, Jamnagar For Hero Housing Finance Limited

Rajkot District. in the State of Gujrat. With Common Amenities Written in Title Document. Property | Loan Name of Obligor(s)/ Total Outstanding | Date of
Bounded By: North : Road, South : Revenue Survey No. 545/2 paiki, East : Plot No. 19, West : PlotNo.20 | | Account Legal Heir(s)/Legal Dues (Rs.) as on | Demand Notice
paiki No. Representative(s) below date* Date of NPA
HHFJMNLAP24000048860 | Khint Rajubhai Vasarambhai, Khint|Rs.4,01,975/-due as| 16-07-2026 HHFAKWHOU23000034750, | Rajkapoor Son of Omprakash, | Rs.979959/- due 16-07-2026
Sonalben on 14-07-2026  [05:07-2026 HHFAKWIPL23000034753 | Santosh Kumari Raj Kapoor  as on 14-July-2026 |~ 05.07-2026

Description of The Secured Assets/immovable Properties/ Mortgaged Properties: All that piece and
parcel of immovable property being Non- Agricultural Plot of Land In Moje Dadhal, Lying Being Land
Bearing Block No. 126 (old R.s. No. 21) Admeasuring 11866 Sq. Mtrs., Known As “shivanjali Residency”
Paikki Plot No. 49, Open Plot Admeasuring 40.19 Sq. Mtrs., Road Undivided Share of Land Admeasuring
30.68 Sq. Mtrs., Total Admeasuring 70.87 Sq. Mtrs., Situated At Moje Dadhal Registration District & Sub-
district Ankleshwar District Bharuch, Within The State of Gujarat, Property Bounded By: North : Adj Plot No
48, South : Adj Plot No 50, East : Adj Society Road, West : Adj Plot No 44.

*With further interest, additional Interest at the rate as more particularly stated in respective Demand
Notice date mentioned above, incidental expenses, costs, charges etc incurred till the date of payment
and/or realization. If the said Obligor(s) shall fail to make payment to HHFL as aforesaid, then HHFL shall
proceed against the above Secured Asset(s)/Immovable Property(ies) under Section 13(4) of the said Act
and the applicable Rules entirely at the risk of the said Obligor(s)/Legal Heir(s)/Legal Representative(s)
astothe costs and consequences.

The said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the
aforesaid Secured Asset(s)/Immovable Property, whether by way of sale, lease or otherwise without the
prior written consent of HHFL. Any person who contravenes or abets contravention of the provisions of the
Actor Rules made thereunder shall be liable forimprisonment and/or penalty as provided under the Act.

Date: 24.07.2026 Place: Ankleshwar Sdl- Authorised Officer, For Hero Housing Finance Limited

Phone: +91 265 2361973

quarter ended June 30, 2026.

=
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Date: 22-07-2026
Place: Vadodara

W\ INTEGRA

INTEGRA SWITCHGEAR LIMITED
CIN: L29130GJ1992PLC018684
Registered Office: 3rd Floor, Fortune Tower, Sayajigunj, Vadodara 390020 Gujarat
M: +91 79901 02551
Email: companysecretary@integraholdings.in Website: www.integraindia.com

STATEMENT OF UNAUDITED (STANDALONE AND CONSOLIDATED) FINANCIAL RESULTS FOR THE

QUARTER ENDED JUNE 30, 2026

Based on the recommendation of the Audit Committee, the Board of Directors of Integra Switchgear Limited at their

meeting held on 22™ July, 2026 have approved the Unaudited(Standalone and Consolidated) financial results for the

The aforementioned financial results along with Auditors reports have been posted on Company's website at

www.integraindia.com and can also be accessed by scanning below Quick Response Code.

Note: The above information is in accordance with regulation 33 read with Regulation 47(1) of the
SEBI (Listing Obligations & Disclosure Requirements) Regulations, 2015

502 sjtuated ‘of Moje: Haldharu; Sub-District;
r. Kaluram Chandraramji

of Revenue Survey No. 501 & itu
Kamrej, District: Surat standing in the joint name of
Gamefi and Mrs. Kasanibai Kaluram Gameti and bounded as: East: Plot No. 457,
West: Society Road, North: Plot No. 493, South: PlotNo. 495

: 21.07.2026- Place: Bardoli icer, IDBI Bank

IDBI Bank Ltd - Kumbharia Branch
[@ IDBI BANK | AALAY" T.PS. No. 64, (Magob Dumbhal),

CIN: L65190MH2004GO01148838

Surat Pin :395010, Gujarat
Appendix-V[Rule-8(1)] - POSSESSION NOTICE - (For Immovable Property)
Whereas, The undersigned being the authorized officer of the IDBI Bank Limited

Financial Assets and Enforcement of Security InterestAct, 2002 (Ord. 3 0f2002) and
in exercise of powers conferred under Section 13(12) read with rule 3 of the Security
Interest (Enforcement) Rules, 2002 issued a Demand Notice Dated 14/06/2024
calling upon the Borrower Shri. Kalpesh N.Wala and Mrs. Savitaben Vala torepay
the amount mentioned in the notice being Rs.9,96,736.37/-(Rupees Nine Lakh
Ninety Six Thousand Seven Hundred Thirty Six and Thirty Seven paise only)
with further interest there on and incidental expenses, costs etc. as mentioned in
notice, within 60 days from the date of receipt of the said Notice.

The borrower/ Mortgagor having failed to repay the amount, notice is hereby given to
the borrower/ Mortgagor and the public in general that the undersigned has taken
Physical Possession of the property described herein below in exercise of powers
conferred on him under Sub-Section (4) of Section 13 of Act read with rule 8 of the
security interest Enforcement Rules 2002 and in compliance of Hon'ble District
Magistrate Surat order dated 11.12.2024 under section 14 of the said Act on this
21st day of July of the year 2026.

The borrower/Mortgagor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to the

Rs.9,96,736.37/-(Rupees Nine Lakh Ninety Six Thousand Seven Hundred
Thirty Six and Thirty Seven paise only) with further interest there on and
incidental expenses, costs etc. as mentioned in notice. (Less Recovery made after
issuance of the said Demand Notice)

“The Borrower's attention is invited to provision of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets."

Description of the Inmovable Property

All that piece and parcel of Property Owned by Shri Mr. Kamlesh Vala and Mrs.
Savitaben Vala being Flat No. 504 admeasuring 59.48 Sq. mtrs super built up area
having built up area 35.59 sq, mtrs along with undivided share of land about 32.23
sq. mtrs on 5th floor, of building no.D of "YASHVIRESIDENCY" situated at Plot no.
25 to 29 of "OM RESIDENCY" situated at land bearing R.S. no. 139/2, Block
no.137, at village Kamrej, Sub Dist Kamrej Dist Surat in the state of Gujarat.
Bounded: East: C.0.P, West: Building no. C of Yashvi Residency, North: Building
no.Aof YashviResidency, South: Road.

Date: 21.07.2026 - Place: Surat

Sd/ Authorised Officer, IDBI Bank Ltd.

1) IDBI BANK | AALAY" T.P.S. No. 64, (Magob Dumbhal),
[ﬁ- R. S. No. 34/3, Block No. 65/2, Puna Kumbharia Road,

the Securitisation and Reconstruction of Financial Assets and Enforcement of

taken Physical Possessions of the property described herein below in exercise of

"The borrower's attention is invited to provisions of sub-section (8) of section 13 of

[@ IDB1 BANK | Upper Ground Floor, Patel Hardware Building, M.G. Road,
C.S. No 77/2, Final Plot No 81, T.P. Scheme No. 2

R. S. No. 34/3, Block No. 65/2, Puna Kumbharia Road,

(IDBI), Kumabariya Branch Surat, under the Securitization and Reconstruction of

charge of the IDBI Bank Limited, Kumabariya Branch, Surat for an amount of

\0, GUJARAT GRAMIN BANK - HEAD OFFICE: VADODARA
\l Address : 3rd & 4th Floor, Suraj Plaza - I, Sayajigunj, Vadodara - 390020

PUBLIC NOTICE

Gujarat Gramin Bank invites applications for Empanelment of Interior
Furnishing Contractors for Branches/Offices of Bank. The intending offerers
shall submit their offer to General Manager, Head Office, Gujarat Gramin Bank-
Vadodara at above address on or before 17.08.2026 upto 3:00 PM. (For details
& tender documents, please visit tender section of our web site
https:/lwww.ggb.bank.in/tenders.php.)

The Bank reserves its right to accept or reject any offer without assigning
reasons thereof.

Place: Vadodara, Date: 24.07.2026 General Manager

€ SI3| STATE BANK OF INDIA

Stressed Assets Recovery Branch (10059) : 2" Floor, Samyak Status,
Opp. D R Amin School, Diwalipura Main Road, Vadodara - 390007.

[See Rule-8(1)] POSSESSION NOTICE (For immovable Property)

Whereas, The undersigned being the Authorised Officer of State Bank of India,
Stressed Asset Recovery Branch (SARB), 2nd Floor, “Samyak Status”, Opp. D. R.
Amin School, Diwalipura Main Road, Vadodara — 390007 under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest [Act],
2002 and in exercise of powers conferred upon me under section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
05/12/2025 calling upon the of borrower Mr. Paritosh Hitendrakumar Upadhyay
(Borrower) to repay the amount mentioned in the notice being Rs. 1,56,48,976/-
(Rupees One Crore Fifty Six Lakh Forty Eight Thousand Nine Hundred Seventy Six
Only) as on 05/12/2025, Less: recoveries thereafter together with further interest at
the contractual rate on aforesaid amount together with Incidental Expenses, Costs,
Charges thereon within 60 days from the date of receipt of the said notice.

The Borrowers having failed to repay the amount, notice is hereby given to
Borrowers, Legal heirs (known-unknown), Legal representatives (known-unknowns),
Guarantor and the and the public in general that, that the undersigned has taken
Symbolic Possession of the properties described herein below in exercise of the
powers conferred on him under Section 13 (4) of the said Act read with the Rule 8 of the
said Rules on this 20th day of July, 2026.

The Borrowers in particular and the public in general are hereby cautioned not to
deal with the properties and any dealings with the property will be subject to the charge
of State Bank of India for net amount of being Rs. 1,56,48,976/- (Rupees One Crore
Fifty Six Lakh Forty Eight Thousand Nine Hundred Seventy Six Only) as on
05/12/2025 less: recoveries thereafter and accrued interest and cost etc till the date of
payment and incidental expenses, costs, charges etc.

The Borrower's attention is invited to the provisions of sub - section (8) of section
13 of the SARFAESI Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that Piece and Parcel of the Immovable Property bearing Flat No. A-1003, 10th
Floor, “Shrinivas Liviano”, Wing - A, S. No. 18/1, 19/2, Off Mudhwa - Kharadi Road,
Thire Nagar, Near Ganga Serio Project Kharadi, Pune — 411014, Maharashtra.
Bounded by :- East: Flat No. 1004, West: Open Space, North : Open Space, South :
FlatNo. 1002.

Date : 20/07/2026
Place : Pune

Sd/-, Authorised Officer
State Bank of India, SARB, Vadodara

HERO HOUSING FINANCE LIMITED

Contact Address: A-6, 3rd Floor, Sector-4, Noida - 201301.

Regd. Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi
- 110057 Phone: 011 49267000, Toll Free Number: 1800 212 8800,
Email: customer.care@herohfl.com
Website: www.herohousingfinance.com | CIN: U65192DL2016PLC30148

DEMAND NOTICE

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 (“Act”) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 (“Rules”).

Whereas the undersigned being the Authorised Officer of Hero Housing Finance Limited (HHFL)
under the Act and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Rules already issued detailed Demand Notices dated below under Section 13(2) of the Act, calling
upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or together referred to “Obligors”)/
Legal Heir(s)/Legal Representative s[} listed hereunder, to gay the”amounts mentioned 'in the
respective Demand Notice/s, within 60 days from the date of the respective Notice/s, as per details
given below. Copies of the said Notices are served b)/ Registered Post A.D. and are available with the
undersigned, and the said Obligor(s)/Legal Heir(s)/Legal Representative(s), may, if they so desire,
collect the respective copy from the'undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said Obligor(s) /Legal
Heir(s)llegal Represen!agive(s- to pay to HHFL, within 60 days from the date of the respective
Notice/s, the ind| herein below against their respective names, together with further
interest as detailed below from the respective dates mentioned below in column (d) till the date of
payment and / or realisation, read with the loan agreement and other documents/writings, if any,
executed by the said Obligor(sd). As security for due relpayment of the loan, the following Secured
Asset(s) have been mortgaged to HHFL by the said Obligor(s) respectively.

&

HeroHousing
Finance

Name Of Obligor(S) Legal | Total Outstanding Dues [Demand Notice Date
Loan Account No. | oir(s) i eqal Represen!al?ve(s) (Rs.) As On Below Date | Date of NPA
HHFBHALAP Ukadiya Ashvinbhai Nanubhai, | Rs.9,36,171/-due | 16-July-2026
2 53264 Ukadiya Kailashen Ashvinbh as on 14-July-2026 | 05-07-2026

Description of the Secured Assets/Immovable Properties/ Mqrtgalged Properties:- All part and
garcels of non-agriculture immovable property being Residential Pfot No. 9 Paiki Southern Side

omprising Part of Umrala Revenue Survey No. 3, along with Land Admeasuring 168.00 Sq. Mts.
Situated at Village & Taluka: Umrala District: Bhavnagar in the State of Gujrat. With Common
Amenities Written in Title Document. Property Bounded By: North: Plot No.9 Paiki Remining
Part. South: Plot No.9 Paiki Remining Part. East: Adj. Survey No.2/2's Land. West: Road.

*With further interest, additional Interest at the rate as more particularly stated in respective
Demand Notice date mentioned above, incidental expenses, costs, charges etc incurred till the date
of payment and/or realization. If the said Obligor(sg shall fail to make anmem to HHFL as aforesaid,
then HHFL shall proceed against the above Secured Asset(s)/Immovable Property(ies) under Section
13(4) of the said Act and the applicable Rules entirely at therisk of the said Obligor(s)/Legal Heir(s)/
Legal Representative(s) as to the costs and consequences. The said Obligor(s)/Legal Heir(s)/Legal
Representative(s) are ﬁrohibited under the said Act to transfer the aforesaid Secured Asset(s)/
Immovable Property, whether by way of sale, lease or otherwise without the prior written consent of
HHFL. Any person who contravenes or abets contravention of the provisions of the Act or Rules made
thereunder shall be liable for imprisonment and/or penalty as provided under the Act.

Date: 24.07.2026, Place : Bhavnagar Sd/-, Authorised Officer, For Hero Housing Finance Limited
% 335 30 &5 5 @ Gurukul Campus, Gidc, Ankleshwar, Bharuch, 393002,
Bank of Baroda o, No. 5099007409 E-Mail: cenpoi@bankofbaroda com

Possession Notice (for Immovable property)[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas,The undersigned being the authorized officer of the Bank of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
15.05.2026 calling upon the borrower/mortgagor MR. MAHENDRA SHYAMNARAYAN
YADAV (PROPRIETOR AND GUARANTOR), MR. SANDEEP MAHENDRA YADAV
(GUARANTOR) of M/S NISHA ENGINEERING to repay the amount mentioned in the notice
being Rs.1,22,27,208.17 (Rupees One Crore Twenty Two Lakh Twenty Seven Thousand
Two Hundred Eight and Paisa Seventeen only) plus interest and other charges thereon
within 60 days from the date of receipt of the said notice.
The borrower/mortgagor having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken Possession of the
property described herein below in exercise of powers conferred on him under sub-section
(4) of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002
onthis the day of 22nd day of July of the year 2026.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Bank of Baroda
foranamount of Rs.1,22,27,208.17 plus interest and other charges.

DESCRIPTION OF THE IMMOVABLE PROPERTY —————
1. Em Of The Property On Land Bearing Survey No 461/P And 470/P Paiki Plot No 602
Adm.1575.00 Sg. Mtr And Construction Adm.778.00 Sqr. Mtr Within The Village Of
Umarwada, Tal Ankleshwar. Dist. Bharuch Belongs To M/s Nisha Engineering Proprietor
Mahendra Shyamnarayan Yadav. Bounded As Under:East: Plot No 502, West: 30.00 Mtr.
Road,Nerth: 30.00 Mtr. Road, South: Plot No.603
2. Em Of The Property On Land Bearing Survey No 384 Paiki Of Village Piraman And 259
Paiki Village Bhadkodara Paiki Plot No 5126/2 Adm.448.00 Sg.mtr Within The Village Limit
Of Piraman And Bhadkodara, Tal-ankleshwar, Dist. Bharuch Belongs To M/s Nisha
Engineering Proprietor Mahendra Shyamnarayan Yadav.Bounded As Under:East: Plot No
5126/3,West: 30.00 Mtr. Roads,North: Plot No 5126/1,South: 16.00 Mtr. Road

CENTER POINT BRANCH, BHARUCH : Shree Swaminarayan

FOR INTEGRA SWITCHGEAR LIMITED
UPVEEN HARPAL

Wholetime Director & CFO
DIN:06800217

Aozd As dils Sled2=1
Hoges A 317w s
Central Bank of India

"CENTRAL" TO YOU SINCE 1911

BRANCH OFFICE : PADHAR

APPENDIX - IV (Rule 8(1)) POSSESSION NOTICE (For Immovable Property)

Whereas The undersigned being the Authorized Officer of the Central Bank of India,
Padhar Branch under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers
conferred under Section 13 (12) read with rule 9 of the Security Interest (Enforcement)
Rules, 2002 issued a Demand Notice Dated 04.05.2026 calling upon the Mrs. Jyotiben
Sandipkumar Thakkar (Borrower / Mortgagor) and Mr. Sandipkumar Jayantilal
Thakkar (Co-Borrower) to repay the amount mentioned in the notice being Rs.
21,77,198.50/- (Rupees Twenty One Lakh Seventy Seven Thousand One Hundred
Ninety Eight and Fifty Paisa Only) plus uncharged interest @ 8.65%, within 60 days
from the date of receipt of the said notice.

The Borrower having failed to repay the amount Notice is hereby given to the

Date : 22/07/2026 | Place : Ankleshwar  Authorised Officer, Bank Of Baroda,Center Point Branch

POSSESSION NOTICE (For Immovable Property)

%; & 30t a51cT  Ambawadi Keshod Branch :
Bank of Baroda Jalaram Mandir Road, Keshod-362 220

Whereas The undersigned being the Authorized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest (Second) Act, 2002 and in exercise of powers conferred under Section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
Demand Notice Dated 20.04.2026 calling upon the Borrower M/s Manki Mineral
Water and Beverages to repay the amount mentioned in the notice being Rs.
28,72,099.51/- (Rupees Twenty Eight Lakh Seventy Two Thousand Ninety Nine
and Fifty One Paise Only) within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the Public in general that the undersigned has taken Symbolic

Borrower and the Publicin general that the undersigned has taken Physical Pc
of the property described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act read with rule 9 of the said rules on this 21th day of July of
the year 2026.

The Borrower in particular and the Public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the
Central Bank of India, Padhar Branch for an amount Rs. 21,77,198.50/- (Rupees
Twenty One Lakh Seventy Seven Thousand One Hundred Ninety Eight and Fifty
Paisa Only) plus uncharged interest @ 8.65% p.a. plus other charges.

The Borrower's attention is invited to provisions of sub-section (8) of Section 13 of the
Act, in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Il that Piece and Parcel of Inmovable Property bearing Property / House No. 03,
situated at R.S. No. 90/2, Village : Madhapar, Ta. Bhuj - Kachchh, Gujarat. having Plot
Area 397.79 Sq. Mts. Bounded by : On East : Adjoining Land of R.S. No. 90/1, On
West : 7.50 Mts. Wide Internal Road, On North : Plot No. 02, On South : Plot No. 04

Date : 21.07.2026, Sd/- Authorised Officer,
Place : Padhar Central Bank of India

Description Of The Inmovable Properties charged to Bank of Baroda

Pc ion of the property described herein below in exercise of powers conferred on
him/her under Section 13 (4) of the said Act read with Rule 8 of the said Rules on this
22nd day of Julyof the year 2026.

The Borrower in particular and the publicin general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Bank of Baroda for an amount of Rs. 28,72,099.51/- (Rupees Twenty Eight Lakh
Seventy Two Thousand Ninety Nine and Fifty One Paise Only) and interest thereon.

The Borrower's attention is invited to provision of sub-section (8) of section 13 of
the SARFAESI Act, in respect of time available, to redeem the secured assets.

Extension of Equitable Mortgage of Factory Land and Building atR. Sr. No. 787/Paiki
1(Old No. 126/ Paiki-1/ Paiki -1), Plot No. 05, Giriraj Udhyognagar - 2, Opp. Road from
Kudarat Hardware, Junagadh Veraval Road, having Construction Area 670.85 Sq. Mtr., in
the name of Mr. Jayeshkumar Valabhai Ratanpara & Mrs. Sapanaben Jayeshkumar
Ratanpara. Boundary Description : East : Adj. Land of Plot No. 6, West : Adj. Land of
PlotNo. 4, North : Adj. Land of S. No. 125/1/P2/P1, South : Adj. 12-00 Mtr. Road.

Date : 22.07.2026, Authorised Officer,
Place : Keshod Bank of Baroda
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